177 Take-over of
Rice Trade (St.)

DR. K. L. RAO: The hon. Member
from QGujaray knows that it is not
the Narmada project only that is
now under discussion. We are dis-
cussing today the flood damage in
Gujarat and the floods have been
caused by rivers other than Narmada.
The Narmada dam problem 1< of
course there So far as [ know,
there is a rise, over and above that
in the Nurmada, in the other nver
systems. Therefore, really the ques-
tion is thik My hon friend from
Gujarat. Shr  Mavalankar, always
wants to find out the date, when
the project was sanctioned, what 18
the date. etc. I have given all the
available information 1n my reply
the other day. The point 15, the
three Chief ILl.nisters are going on
discussing, and we shall take it up
at the carhest moment DBut evervy
morning, every day, in questions and
answers, the hon. Member, Mr Mava-
lankar raises Narmada, Narmada.
{Interruptions).

BHRI P G MAVALANKAR: 1
have come from Ahmedabad today
(Interrupt.ons)

MR. SPEAKER‘ Order, order. Whv
should you talk so loud, Mr. Mava-
lankar, at the top of your voice and
why should vou go on like that all
the day? Just at the fag-end of the
day, at least, bring down your tone

S ————

17.38 hrs

STATEMENT RE. TAKEOVER OF
WHOLESALE TRADE IN RICE

MR. SPEAKER' The hcen Minster
for Agriculture will now make a
statemenrt (Interruphionsy No
more questions. 1 am passing on 1o
the next item

SHRI SAMAR GUHA (Contai):
Prime Minister and other Ministers
as also the opposition leaders have
had a discussion on this matter It
was decided that we shall meet aga-
in on the &th. The different parties
were asked to give their memoranda.
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MR. SPEAKER: Why are you say-
g &Il these things without first

listening to him® [ have allowed him
to make a statement.

SHRI DINEN BHATTACHARYYA:
{Serampore): We wani ta know whe.
ther the Minister 1s going to make a
commitment that within  a ecertan
definite time-limit the wholesale trade
will be taken over,

MR. SPEAKER: I do not know.

Let us hear im. The hon. Minister.
(Interruptioms),

THE MINISTER OF AGRICULTURE
(SHRI F. A AHWKED,:. The successful
implementation of a palicy of {ake-
over of whole:ale trade 1n rice requires
not only csreful consideratson of the
vperational det:ils but alse fu | invelve-
ment and co-operation of the State
Governments and political pari.cs
Discussions are thercfore being held
with the State Chief Ministers Con-
sultations are also going on with the
leaders nf the Opposition Parties and

the next meeting 15 scheduled to be
held later this week,

It will. threfore, be advisable to
awalt the outcome of there consulta-
tions

17 32 hrs,

CODE OF CRIMINAL PROCEDURL
BILL —Contd.

MR SPEAKER:- We sha'l now
resume the deb.te on the Coce of Cri-
mindl Procedure Bill, We have al
ready fixed the tine,

SHRI RAM NIWAS MIRDHA- | beg
to move

“That the aetate on the Code of
Criminal Pirocedure Bill, 19872, which
was adjournzd earlier today, 5rd
September, 1474. be resumed now.’
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MR SPEAKER: The question is: .
.. (Interruptions) Order, Order. First
you do not allow me to listen to the
Members and then when 1 get up you
do not allow Members 1o listen to mie.
You see what a difficult situation 1t
is. We may continue still, but a day
wil] come when 1t catnit be continued
like this. So it 15 much better you d¢
not do Lke this. The first motion says
that the debate be resumed. Of course
we had fixed the time when it was to
be resumed. So. there i no need for
any motion for that. I{ has alreaddy
been resumed. The second motion is
that Rule 338 of the Rules of Procedure
be suspended in its application to the
motion for the recession of the deci-
sion of the House adopting clause 125
with certain amendment:, Then the
third motion is tha: the decision of the
House adopting w1*n certun amend-
ments clause 125 be rescinded,

o wu fomd - W W AW FTR
P ITRITNITIGE T X}
oY wT AT £

ot s fagret wrwd 4 (afeg) -
T gw &1 gfqg )

o Wy femd . 9 AT TeAA
9T ®1 9gY 47 A Wi fF ag AT WH
WqTEY 97 = TE R | st Aw AT AR
&7 qard 3 & A1 A T GFAA ANA &
FarfIdamasm g

PROF MADHU DANDAVATE: On
a point of order, Sir. The Minister
had moved a motlcn that the cliscus-
gion on this Bl should he adjourned
for one hour. Prior to that, Shui
Madhi Limaye had movedl an amend-
ment which sought adjournment of
the discussion for a reconsideration of
clauses 125, 108, 109, 110 and 144. This
amendment was rejected, which means
that this House does not want n re-
consideration of these clauses inciud-
ing 125 So, that has defeated the
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very purpose for which the Minisler
was seeking adjournment. You should
take note of this.

ot sew gt addt - qerw
oY, RU SqwAT ¥T VY § | HeAT qgRT
& ow faam @ safre 9% Y qorae
Al & 1| qR S T fE o g
or 2 Efw

wrw A TIIA § oS
st Eqr @z

st wzw fagrd makdt s 0w
A TT qEAIra ifETag drng
¢ 99 9 AV & fai wiv faaw ¥t
ME T T"A T TOFA T AT AIHAT
®aq 7Al a% Afwa 3Fr 720, M9 w
T afqur &7 awl wav &1 9T fav-
&7 frdY &=t & AT w1 f WA
T AT | WIT 0T AT FY ATATH
o= 10, M fer w27 T3 ;e
i A & afa ) w7 v

may AERY, 99wt § fr g
fadms ¥@az 3 & g1 37 won 3.
g arfavrrga ) 2 ¢ Tow
LLIREL TR A LI IE Ol (0 g
AT ¥ fag 7l w7 =9 &) aw
qT THAY WEgA & T 07T A qrE AY
T ¥ 1 wa wE {ifen 21 5T a1 ey
qag ¥ aar 2, ;7 f5e e g
125 TAMTH A ST NPAE 1 & 308
# are femr g #

YA motion shall not raise a ques-
tion substantially icnentical with one
on which the House has given a decl-
sion in the same session.”
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Tz 28 99 & T4 A7 qud | ¥R
TR AT Z2T J1ar i g | 0F e
T IH a8 FI T FEH TR AT
atg@ F T WA AT 2 gfafeT gy
TR & WO AAT HIT AT G ARG
T 7 [1G TEATCAT 318 7 FZ faqq
wfra 3733 & wi< fageht =i Y ara
@ /AT |

WA WHIT ¢ ZIF F FAT G,
CE ) Sl

This is not something concerning
the Chair. A mofion is brought and
the decision has to be given by the
House. The Chair does not come in,

SHRI S. A. SHAMIM (Srinagar):
May I make a submission on what Shri
Vajpayee has said?

MR. SPEAKER: He has not said
anything else.

SHRI S. A. SHAMIM: He said that
the reconsideration of clause 125
would be a great catastrophe and
would create a very bad precedent. I
would remind Shri Vajpayee that this
Parliament is in the process of passing
a particular 8ill Even a court
which passes a death sentence afler
finding an accused guilty, if new facts
are brought before the court on the
basis of which the court feels justice
has not been done to the accused, the
court dces not hesitate to release him.
So, evan the enurts are sllowed to use
their inherent power to resile from an
earlier order. In this case, while Par-
liament is in the process of passing a
measure, some doubts have been exp-
ressed with regard to clause 125 that it
should not be adopted as it is but
should be reconsidered. I do not see
any harm in that.

SHRI G. VISWANATHAN: I object
to the Minister's move to have reconsi-
deration of a elause which has already
been adopted. My first objection is
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that we have already passed through:
the clause by clause consideration and
reached the third reading. Under the:
rules the Minister cannot move a sub--
stantial amendment at this stage.

Secondly, as pointed out by Prof..
Dandavate, Shri Madhu Limaye's
motion wanted postponement or ad-
journment of the consideration of the
Bill to reconsider certain clauses, in-
cluding clause 125, and that was voted
down by the House. So, that was the-
decision of the ruling party and of the
House. So, procedurally clause 125
cannot be reconsidered. Of course, I
have no objection to its reconsidera-
tion but how are you going to over-
come the procedural difficulty? Under
the rules you cannnt do it.

SHRI JAGANATHA RAO (Chatra-
pur): Shri Raghu Ramaiah’s motion
has been carriasd.

SHRI DINESH JOARDER: If the-
Rules of Progadure permit, we have-
no objection *o the reconsideration of
clause 125. In that case, as mentioned
in the motion moved by Shri Madhu
Limaye, all the other clauses, to which
objection has been tasen, should also
be reconsidered,

SHRI B. V. NAIK (Kanara): The
submission made by Shri Vajpayvee is
very attractive. Rule 388, which deals
with the suspension of rules, says:

“Any member may, with the con-
sent of the Speaker, move that any
rule may be suspended in its appli-
cation to a particular motion before-
the House and if the motion is car-
ried the rule in question shall be
suspended for the time being.”

This is the last hut crie rule in the
Rules of Procadure.” It was not the
intention of Parliament that ruie 388
was ever to remain a dead rule. In
that case, they would not have framed
such a rule. This rule is meant to
meet contingencies like the present
one, where six crores of people are
going to be affected by a provision. In
the circumstances, the use of rule 388
is perfectly walid.
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SHRI B. R. SHUKLA: Rule 338 does
not apply to the consideration and
withdrawal of a Bill So fnr s the
provisions celating to B'ls arc crn-
cerned, there i1s o separate chapter for
that. The Bfl' remwuns for considera-
tion uplo the last <tage, that is, 1p to
the third reading of the Bill There-
fore, the House ha~ not decided any
question regar iing any provision of
the Criminal Procedure Code finally
When the House is still seized of the
Bill, 1t has evesy right to reeonwiger
the matter till the matter 1 finally
closed Therefors, rule 398 1s wholy
irrelevant and inapplicable so far as
the consideration of proviuons of the
Bill are conceraed.

SHRI D N TIWARY' Three mctirns
were placed befors the House, one by
Shri Limaye une by other Member and
one by the Government Two 1°otions
were negatived and the third was
adopted Therafoie, the consideration
of other motions does nct arise The
motion of Shri Limaye was negatived
by this House The¢ motion moved by
the Government was carried

MR. SPEAKER It 15 not rega-ding
negatived or adopted, It 1s aboul res-
cinding the decision

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode): 1 feel, this Bill has not
been finally passed and it 15 in the
process of being passed, When the
Government feels that some fundamdn-
tal mistake has bren commuited pre-
viously and they have come forward
to rectify 1t and they want the per-
mission of the House, the House should
be generous enough to give 1ts permis-
«iop Moreover, if there is some such
fundamental defect, we must not just
go according i, thc procedure As
pointed out by Mr Naik, the procedure
does not stand 1n the w-y of re-open-
ing certain clanses I would subnut
that in case permession can not be
given for re-oprning clause 125 nlone
we have no ohjection t4 giving per-
mirsion for re-opentig of other ciauces
also as demanied by Shri Limaye.
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Therefore, there should be re-conside-
ration of clause 125 and other clauses
also, as demanded by Shri Limaye.

MR SPEAKER- I have recened this
amendment to the main motion by
Shri Limaye.. .

SHRI RAM NIWAS MIRDIIA: The
main idea 1n puttine this motion or
any other motiyn, 11 making a request
to you to do o, was to sec that we
could pass the Bill in this session.
Bul it seems 1t i~ not possil le to pass
the Bill in *this <cssion It gives an
impression that we a'» trying to hustle
the who'e thing. W. have no idea to
hustle the whole thing We on our
side would not nind if it is postponed
{o the nent <essam

SHRI MADHU LIMAYE rose—

MR SPEAKER Mr. Limaye. kindly
sit down I have to a k him a ques-
tion.

You want to postpone it in the form
as 1t is or in some other form® You
are not pres:ing for this. Are you
withdrawing 17

SHRI RAM NIWAS MIRDHA We
want to postpone it to the next ses-

s10n,

st 71 femd www WA,
@A WrhF g gt & fe
& semd v fam & WA §9
fradi ®1 frafms =77 & @
wdl AERA FF TE § W TN W
az ¥ & 125 97 gEfaa fem @1 %0
w3 0F AW AT A AT 7 om Ky ¥
At afem g=At iz | @F = feaw
geAry &1 f9a o1 331 o (e arfow
TRy Kazrsfaa g g fo g
JZATE ¥ TG TATT WCTE |qAA T fwEH
got & fr worelt arv w9 e S fawe
T AT, WA T G A, WOy Ryl
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# o 51 125 ¥ 77 A0 106, 108,
109, 110 WX 144 37 97 ot fa=yx
famr woay (fEvemy) S aw g d
A AT QrE W FAT A TR
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Qe & T & 0
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SHRI SOMNA™H CHATTERJEE- I
had moved a motion {oday “that the
debate on the Code of Criminal Proce-
dure Bill, 1972, b¢ adjourned till *he
next Session” and that was negalived
by the House. Now an identical
motion 15 being moved by the hon.
Winister  Therelore, rule 38 wili
stand in the may. Rule 338 should be
suspended in reapect of this maotion

(Interruptions).

SHRI MADHU LIMAYE lie shuull
apoogie to Mr Simnath Chalterice
and the House.

MR SPEAKER: It 15 a very inte-
resting pomtion, Mr Somnath Chatter-
jee, you can move the motion for cus-
pension of rule 338

SHRI SOMNATH CHATTERJEE:
8ir, 1 beg to mcve.

“That the operalion of rule 538 be
suspended for the purpose of consi-
deration of the motion ‘That the
debate on the Code of Criminal Pro-
cedure Bill, 1072, be adjourned till
the next Sesslon'”
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MR. SPEAKER: His motion is that
rule 338 be suspended in relation to
hig earlier motion fur adjournmenl of
the debate till the next Session

Let me be sure as to where we
stand. Now, you will bring this Bill
in the next session, From which
point?

SHRI DINEN BHATTACHARYVA.
You must make the announcement first
that the Rule has been susperded
Then he will move.

MR. SPEAKER: I wanted to be sure
if this Bill will be carmed over to the
next session, The same Bill from the

same stage .. (Interruptions) That
is all right,

SHRI K. RAGHU RAMAIAH: [ would
like to say “efore the motion for ad-
journing this Bill to the mext seasion
is moved, that the agreement which
wag arrived at before you, is in rela-
tion to today’s motion and what wall
happen in the next session is upen to
the House....(Interrupfions)y T want
to make it very clear that it is in rela-
tion to to-day's motion

ﬂ“‘n i'm,mmq@m,
7z Petgw Q1 i Y A fra @, @@
I I fom mIz o wT my &) o
T RfAATHFT 61 106 Wfg Fav F
1T NEAT §, 98 wTRifean gy g )

SHRI K, RAGHU RAMAIAH The
Speaker 1s also there, It 15 in rela-
tion to to-dar’s motion that I «aid that
I have no objection in accepting the
amendment of Mr Madhu Limaye
To-day's motion will not be moved.
Therefore, there is no agreement about
it. That is all what I want to sav
Next session we will sece, We will
convder it on merits

SHRI MADHU LIMAYE- Not ‘We
wil] see',

SHRI K. RAGHU RAMAIAH: I can-
not bind myself.
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MR, SPEAKER; Please do not take
it lightly. 1ile iz not press:ng his
first motion. Onty this Bill wi'l be
adjourned to the next session, As to
what will be the position at that time,
will be s2em at that time..(Interrup-
hons) Order, please. The further
debate and discussion on this Bill at
the stage we are leaving it to-day will
be taken up in the next session As
1o what folloas and what procedure
dou follow at that time will be seen
then, T hope you approve of this?..
(Interruptions) Adjournment to the
next session,

SHRI SOMNATH CHATTERJEE
Unti] the decision on my motion for
adjournment which was rejected, is
regeinded first, this motion cannot
come

MR. SPEAKER: This motion by Mr.
Somnath Chatterjee, I will put The
question {s-

“That the opera.on of rule 438
be suspended for the purpace of
consideration of the molon “Thu! the
debate on tha Crde of Criminal Pro-
cedure Bill, 1972, he adjourned till
the next Session.”

The motion twas adopted,

MR SPEAKER; I em pufting a‘ter
the decision is rescunded another
thing to carry over the business to
the next session ...

o vew fugr wodt : wew
wivea, v s i ey gy wr 2 F?
A RO A W & qude S A A ay
foar & 1 39 & A T ¥ qgiEdT q%
Y GITAT FUT AT, T Y 7 ST TTAT |
Y Hrad =ZF TP E, T4 TN I W
frmfmr o fmsm e @ &
¥ fq qead fom @l

SHRI G. G, SWELL (Autonpmous
Districts): The first motion is to sus-
pend the rale That has been clearly
moved by Mr, Somnsth Chatlerjee.
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There should be a second motion to
be moved by somebody to rescind the
earlier decision and the third motion
to be moved hy somebody that the dis-
cussion on this Bill be adjourned to the
next session It i3 clear thut there
should be three distinct motions io be
moved by members individually,

18 hrs.

SHRI SOMNATH CHATTERJEE:
Sir, 1 beg to mava: Vo,

“That the deci~ion of the House
taken earlier today rejecting my
motion for the adjournment of the
further discussion on the Code of
Criminal I’roce fure Bill, 1972, be
rescinded.”

MR, SPEAKER' Of course, vou have
given your de-1sinn ¢on the <u<pension
of the rules Now, thir is about res-
cainding of the earlhicr decision

I will now put Shrn Scmnath Chat-
{erjee’s motion to the vele of the
House, ;

The question is

“That the cdeei 1on of the House
taken earlier today rejecting Shri
Somnath Chatterjee's motion for the
adjournment of the further discus-
mon on the Code of Criminal Proce-
dure Billll, 1972, be rescinded.”

The motion uas adopted.

SHRI SOMNATY CHATTERJER:
Sir, I beg to move
“That the debate on the Code of

Criminal Pro->iure Bill. 1972, be
adjourned ‘ill the next Session".

MR. SPEAKER: Of courre, all of
you will agree to it. I will put it
The question s

“That the Debate on the Code of
Crimina! [Procedure Bill. 1972, be
adjourned till the next session”,

i

The motion was adopted
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189 Coking and Non-
coking Coal Mines
etc. Bill

MR SPEAKER: Thies motion is

adopted. This is carried to the next
session. Shri T.A. Pai.

S —
18.¢2 hrs

COKING AND NON-COKING COAL
MINES (NATIONALISATION)
AMENDMENT BILL

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI): Mr. Speaker, Sir, 1
beg to move:

“That the Bill to amend the Cokirg
‘Coal Mines (Nationalisation) Act,
1972, and the Coal Mines (Nationali-
sation) Aect, 1973, as pasced by Rajya
Sabha, be i{aken into consideration.”

Sir, since the Coking Cnal Mines
(Nationalisation) Aect, 197%, received
the President’s assea®, it has come lo
notice that in certain cases there are
minor discrepancies in the description
of the various coking coal mines listed,
in the Schedule to the Act. 1t is
thought desirable to remove these dis-
crepancies, and such other discrepan-
cies as may ve brought 1o nolice here-
after, by issue of suitable notifications
if the power in this regard is vested
in the Governmeant ...

MR. SPEAKER: How much is this?
How many minut2s you would reed?

SHERI T. A. PAI: A short one. 1
will make it chort,

Sir, in the course of the administra-
tior. of the zoking coal mines, we also
found that considarzble arrears weie
due to the emplovees by way of wages
and statutory liabilities and we want-
ed to see that beforz the sccured and
unsecured debts were cleared these
were deducetd also in performance to
both secured and unsecured debats.
And, for this purpose, since it may not
be possible for a large body of work-
men or their dependants to make
claims, we wanted to confer this power
on the Coal Mines Providert Furnd
Commnissioner. v
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Re. S.N.Q. 1go

With these c-bjegts, I have krcught
forward these Amendments, to bring it
in conformity with the Recent Coal
Mines Nationalisation Aet which thkis
House has passed. Thank you.

MR. SPEAKIER: Now, the question
is:

“That the Bill tc amend the Cok-
ing Coal Mines (Nationalisaticn)
Act, 1972, and the Coal Mines
(Nationalisation) Act, 1973; as pass-
ed by Rajya Sabha. be taken into
consideration.”

The motion was adopted.
& b} 3

18.04 hrs.
RE: SHORT NOTICE QUESTIONS

MR SPEAKER: Now, a Member has
given notice of a Short Notice Ques-
tion and the Minster has accepted it—
some other Minister. Should we al-
low it? Because, the earlier decision
was, we will not accepted anything
other than a straight discussion on
the Plan.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Unlass we know the nature
of the question. ....

MR SPEAKER: Nature of the aues-
tion may be urgent. But becausa it
is a Short Notice Question, it has teen
addressed to the Minister and he has
accepted it. I {hink I should not come
in his way.

If there was ariy other question, I
would not have allowed it. But, he
has accepted tne Shori Notice Question.
I think that I should not deprive the
Member of his opportunity.

SHRI ATAL BIHARI VAJPAYFE:
You accept the Snort Notice Question
at your convenience.

MR. SPEAKER: What do you like
me to do? If the Member gets the
chance let him get it. Why should we
come in the way? Otherwise, if it
were with me. I would not have ac-
cepted the ordinary Question.

One will come up tomorrow and the
other the day after.



